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LEGISLATIVE ASSEMBLY. 

Suturd(ty, 16th March, 1929. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President in the Chair. 

SHORT NOTICE QVESTION AND ANSWER. 

DECOMMENDATIONS OF THE INDIAN RoADS DEVELOPMENT CoMMITTBE. 

Kumar GaDl&Il&Dd Sinha: Sir, I put the question of which I have given 
short notice. (ill) Will Government be pleased to state whether or not they 
propose to give effect to the ~  of the Indian Roads Develop-
ment Committee, regarding the formation of a Standing Committee of 
the Indian Legisllliure, and the approval by the Assembly of the general 
principles in accordance with which the g;rant should be spent? 
(b) If so, when? 

(c) Will or will not any portion of the fund for road development be 
spent before the recommendations referred to in (a) have been given 
effect to? 

(d) How will provincial opinion be ascertained in regard to the re-
commendations of the Committ,ee and, when? 

(I') Ha.ve Government considered the question of the advisability of 
the pa,icipation of the Standing Committee of the Indian Legislature in 
their conference with Provincial Governments? If so, will Government 
be pleasea to state whl\t they propose to do? 

Th' BODOUrabl, Sir BhupeDdra Bath Jltt.ra: (:a) Yes. 
(b) If the Government proposals contained in the Finance Bill are 

accepted, it is proposed to make A motion in both Houses for the appoint-
ment of a Standing Committee of the Legislature, as recommended by 
the Roads Development Committee. 

(c) No. 

(d) It is proposed to invite representation of the provinces to a con· 
ference on the subject during the summer· 

(e) Yes. It ill Government's intention to invite the Standing Com-
mittee of the Legislat.ure to take part in the proposed conference. 

Kumar QuiaDud SlDha: So, will the Gov.ernment be pleased to state 
whet,her the Conference wit,h the Provincial Governments will take place 
onlv after the appointment of the Standing Committee and not before 
that? 

The Boaoarable Sir BhllptDdra Bath JIlua: Obviously nfter, Sir. 

( 1985 ) • 



THE TIlADE DlEiPU'rES BILl •. 

])UE8ENTA'rION OF THl!: REPORT OF TilE SELECT COMMITTEE 

The Honourable Si1"ahupllldra •• \hllia ~  Industries nnd' 
Labour): Sir, 1 pI'eseut the Report of the Select Commit,tee on the Bilt 
t.o make provision for the investigation and settlement of trade disputes, 
and for certain other purposes, 

THE WORKMEN'S COMPENSATION '(AMENDMENrt') BIIJ •. 

The Honourable Sir BbupeDdia .atll JIltra: Sir, I beg to move: 

"That the Bill further to amend the Workmen's Compensation Act, 1923. for certain-
purposes, AS reported by the ~  Coanmittee, be taken into conaideNtion." 

It will be seeu from the Report of the Select Committee that. that body 
has made certnin alterations in the Bill, as originally introduced in this: 
~  These ultt'rations fnll broadly into two classes, firstly those 
dlrected to a more precise definition of the categories of individuals to 
whom it is now proposed to extend t,he benefits of the Workmen's Com-
pensation Act, and secondly, those di'rect,ed to protecting the interests of' 
workmen in the matter of receipt of comp(,DR8tion uniler the Act. It is 
not necessary for me, Sir, to add anything to supplement the Report of 
the Select Committee. Sir, I move the motion. 

·Dlwan Ohaman Lall (West Punjab; Non-Muhammndnn): Sir, I 
rise to point, out; that I have appended a minute of dissent t.o the Re-
port. of the Relect Committee to make my posit,ion perfectly clear. ~ 

haw signed this Report, subjeet to the clear  understanding that a com-
p,rehensive revision of this measure is going to take place very I'Ihor'tly, 
and I believe the Honourable Member in charge will have no ohjf'C'tion 
to etate on the floor of t;he House what his int,ention is with ragaril to 
this matter. I' take it that the Government are willing to undertllke a. 
comprehensive revision of the Act, ,and if they a.re wi11ing to do so, I 
have personally no' objection to giving my whole-hearted supporl to this 
measure, because it is merely n ~ np1endment of the BiB, Gov-
ernment having rMlised ~  c$!tain dUDculties hadol'OJlped liP ',iif'the 
administration of the Act and crent('d ccrtain hardshipB to cert,nin indi-
vidual,S, namely. to givf\ wages to workmen, who have been in ('mploy for 
less than a month and in whose enS(' it, has been difficult to compute 
their wagC'S, and secondl:v the qnest.lon of the Railway Contrac-tor has 
heen ~  in nut,' under thiR Rill. Certnin other maUerR hnV(' also 
been denlt with in the Bill, hut, I1.R I Sllid, I want to mnke one point 
Quite cleaT, and it is this. that the Government, Rhould give us, on t,he 
floor of t.ho House, nn undertaking thnt'they do intend to lmderlnke an 
early and· comprehensive revision of the Act· 

The Honourable SirBllupeDdra .. ath lIItra: 1 think, Sir, T dealt) 
with the point raised b.v my Honoura.ble friend. .. ~  ~ on 
nn eArlier oOCQRion, And r have not.hing t,o add to )V'ltnt 'Y said on that 
occasion. The GO,vernment of India have already addresseq, the JJocnJ· 
Governments in thC' mntter, At the same !,ime, it, iR quite posRihTe t,hat 

"Sp!!ech .not ~ ~ ~ b.y.the. ~~ ~  .. ~  '-;r 

,  ( ~  . 



TilE WOIIKMEN'S COMPENSATION (AMENDMENT) DIU,. 1987 

IUJ important matte.r like this might come within tho llUrview of the 
Whitlev Commi88ion. Whether it will so come or not I am not. in & 

~ to say definitely. ~  being so, I cannot give any undertaking 
ns to the precise time when a comprehensive revision of the Workmen's 
Compensation Act will be undertaken by Government •. 

Kr. Prelident: The question is: 

"'fhat the Bill further to amend the Workmen'l Compenfoation Act, 1923. for oertain 
purpose., as reported by the Select C01Ulllittee, be taken into oonaideration." 
The motion was adopted. 
Clauses 2 to 8 were added to the BUJ. 

Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

'l'hell0n0arab1e SIr JlJaupeDdra •• th IIlka: Sir, I move that the Bill, 
8s amended, be passed. 

'I'he motion waR adopted. 

THE INDIAN INOOME·1.'AX (AMENDMENT) BILI,. 

The Honourabie Sir George Schulter ~ Member): Sir, I beg to 
move: 
"That the RilI further to amendt the Indian Income·tax Act. 1922, for certain 

'puTpoaes, III repoTted by' the Select Committee, be re-circulated for the purpose of 
eliCIting ()piniolll thereon." .. 

Hir, the reRSODS why the ~  Commit.tee bus recommended fe·c:irculutiori. 
ure very clearly ~  in the Report. I think I need only denl with one OT 
two principal points. The alt-erations suggested by' the Select Committee 
are numerous, but they only affect questions of detail and Dot its general 

~  Nevertheless, the details ure of such importance that the Com· 
mittee thought it was desirable that the Bill should be re·circulated for 
opinion. The main alteration is possiHy that contained in clause 4, where it 
has been sought to Rrrive nt definitions of companies or finnH subject to the 
provisions .0£ this Act" which would COvel' substantially those companies 
or :Anns which are fonned for the purpose of evasion of tax, and not to 
relyso much on meTe technical distinctions, as had been done in the 
Bill as originally drafted. As regards companies, for example, certain 
condi'tjons had heen attached in t,he original Bill, which, 011 consideration, 
thn Select Committee. thought would not prove effective for getting at 
those compnnics which the Act was o.riginally deRigned to dcsl with. The 
Oommittee has adopted the definition used in the correRponding Rnglisli 
law for dodding what is 0. company, which is, in effect" 11 company in 
which t,he public nre genuinely inh'rest,ed. as distinguished from a. com-
pany in which pcrhaps one or t,wo men only are interested, Hnd whicli 
has been fonned reallv for the purpo!;c of evasion of tax. I think thafl 
the definitions now adopted will prove nlore satisfactory in practice. 

The Bill has furtheroeen altered in anot.her important. reRpect, in thatl 
it subRtituteA Boards of Referees as the Court of Appeal for t.he Higli 
Court. The HijZhCourts objected to thetr;noQnt of .work which would 
be involved in the original provisions, and .it was the opinion of' the 
Select Commiltt,ee that Boards of Referees, as provided  in fhe amended 
Bill, would meet the n<>eds of the case mor£' ~  



1988 LBGISLATIVE ASSEMBLY. [lOTU MMt. 1929. 

[Sir George SchUl;ter.] 

I do not think that it is necessary for me to say an.Y more on this 
subject, for, as I have alrt>sdy said, the reasons for all the amendments 
are vel'l clearly stated in the neport of the SeloctCommittee. 
The motion was adopted. 

THE !)HESIDENCY-TOWNS INSOLVENCY (AMENDMENT) BILL. 

The Bonour&ble Sir BroJendr& JltUer (Law Member): I beg to move: 

"That the Dill further to amend the Presidency-towns InlOlvency Act, 1909. for a 
certain purpose. 811 pasllf'd by the Council of State, be taken into ('onsideration." 

This is fI, very simple measure,which provides for t.he extension of the 
period Rix monthR to one year for the purpose of. the declaration of t,he 
first clividl>nd h.Y th(> Official Assignee. Sir, I may mention, for the in-
fonnntion of non-lawyer Members of this House, that the Presidencv-
towns Insolvency Act' applies to the towns of Calcutta. Bombay, Madras, 
Karachi find Rangoon; it does not appl.\' to nn:v other place. Under the 
existing law it is provided that, within six months after the adjudication 
of the insolvent, the Official Assignee has to declare the first dividend. 
In practi('.e it. has been found that, this period of six months is much too 
short. The Govenlment of Madras proposed to hnve legislation in the Pro-
vincial Legislative Council for the purpqse of ext,ending the six months 
to a year. But it was found that the difficulty which was felt in Madra.s 
was Common to all the other tOwnR t.o which' this Act applied, and that 
is Why legislation has been lIndeltaken in the Central ~  

Sir. the sole ~  is to sub-sootion (2) of section 69 of the Act. 
The existing section is this: . 

"The first dividl!Dd (if any) ~  be declared and he distributed within lil[ month. 
after the adjudication, unless the Official As.ignee pUstiell the ('AJun that there i. 
luflicient rea.,n for postponing the declaration to a later date." 

No doubt. it may be said that the Official Assignee can 'always go to 
Court and ask for extension. But, Sir, in practice it has been found 
that this is a needless formality. The Official Assignee goes to Court, makes 
An ~ parte appJication, nnd time is extended. It means costs and un-
necessary labour to the Official Assignee. The period of one ye8lJ', which 
was suggested by the Madras High Court, aDd which hll6 been approved l:y 
all the other High Courts, has been adopted in this Bill. 

Sir, I move. 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title nnd PreRmble were added to the Bill. 

'I'bt BODoarable air Brojln4r& :'ltter: Sir, I move tlJat the Bill, .. 
passed by the Council of St·ate, be passed. 

The motion was adopted. 



DEMANDS }'OR SUP1.)LEMENTARY GRANTS IN HESPEC'!, OF 
RAILWAYS. 

A.-Expendihtrt from Revenue. 

INSPECTION. 

Kr. P. B.. B.au (Financial Commissioner, ~  J beg to move: 
"That a supplementary Bum not ~~ ~  8,000 ~  granted to the ~  

-General in Cnuncil to defray the charges whIch wIll oome In course of payment durmg 
the year ending the 31st day of March, 1929, in reapect of • Inspection'. " 

Tho motion was adopted, 

WORKING EXPENSES-ADMINISTRATION. 

Kr. P. B.. B.&u: I beg to move. 
"That It supplementary 5um not ~ RI. 71,00,000 be g'ranted to the GO"t'rnor 

General in COImeiJ to defray the cha.rgee whlr-h will come in course of pa.ymenl during 
the >'ear ending the 3bt day of March. 1929, in respect of 'Working Expt'llsell-Adminia, 
trahon'. " 

The motion WIIS adopted. 

HEPAIRR AND MAINTENANCE AND OPF:RATION. 

IIr. P. B.. B.au: I beg to move: 
"That a supplementRry Bum not exceeding &8. 1.21,50,000 he g)'lUlled to the Governor 

General in Council to defray tile l,harges which will come ill course of payml'nt during 
the year ending the 31st dny of March, 1929, in respect of 'Working ~  

and Maintenance and Operation'." 

The motion wus adopted. 

Apl'ROPRIATION TO THE DEPRECIATION FuND. 

IIr. P. B.. B.au: I beg to move: 
. 'That a supplementary sum not ~ Rtl. 5,00,000 Le granted to the Governor 

Genel'al in Council to defray the chargeR whICh will oome in oourse of payment during' 
the year ending the 3lstday of March, 1929, in respect. of 'Appropriation to the Dellre-
ciation P·ulld' ... 

Th(l motion was adopted. 

ApPHOPRIATION FROM THE DEPRECIATrON FUND. 

Kr. P. B.. B.&u: I beg to move: 
"That n. supplementary slim not. exceeding Hs. 50,00,000 Ioe ~  to the GoverDor 

General in Council to defray t.he chargeR which will come in l'()urSt> of pnyment during! 
t.he year ~ the 31st day of March, 1929. in rt'spect of '.-\ppl·llprintion from thl' Depre-
ciation Fund' .• 

Pandit lfllakantha Du (Orif;slt Division : Non-Muhatnllll1dan) : This is 
on Iv 1\ demAnd conseqnentin) on the cnpitfll expenditure which we have 
~  on the list today. During the last Railway Budget" we have, I hope, 
f;ufficicntl:v dis('uRRed thil> particular queRtion, which 3lso relates to our 
At.ores purch(l!'1e Rnd t,he development of Indion indust,ries. Though we 
have got 00 pl\.SS these as two items, I t.ake it that the whole. expenditure 
is one, which has been incurrod in excess of the grant, of IRRt year. 

( 1989 ) 



1900 r.E0I8!..\TI\·E .\S;;EM})!.Y. [IBm M.\n. 1929. 

1Ir. President: 18 that the position:' I thought the Hnilwlly BOllrd ,,'ere 
going to :o-peTHl Ihi" all\ount ill the TH'xt few day"'. If ~  hnve ulready 
f.lpellt th(' Hlllotlllt. ~  ~ malw a motion in thiH form. 

Kr. P. R. Rau: Tt if; expt'cl('ri thlll the lU'Hlllrn(lUllt lIf l'xp('n(lilllrf' "'ill 
f'xeeed tIl() IIHlOlmt grunted ~  the ~~  111;;1 Ml\rl'h by this IlnlOllnt. 

1Ir. Pre.ident: I am very I>Ol'r,v j.jl(l pDflilion was Jjot madp ('lenl' curlier. 
I tiHHlgh; the nlllollnt "'fI'" r.:oing to 1)(' f;ptmt, dllrillg the ('ourse of tlill next 
fl'''' dlr"f<, The HonournJ)le l\fpmher if;. 1 \.hink, lIot ontitll'(l to ('OIlie hefnrl' 
t hi" How,(' 1\11(1 HHlke mol ions in this ~  fo!' monies ~  spent. ThE'se 
are renlly eXl'eSf; gront". Perhops Rir iieorg(' Hniny will explain the 
position, 

'The BonoU1'able Sir Georl' Rainy (Member for Commeree lind Rail· 
·way.,): I think thnt the procedure in Pl1st yeal'l' hns undoubtedly been that. 
aft.er the approval of t.he Standing Finance Committee for Railways haa 
been obtained. the expenditure hns proceeded in ant.icipation of the appro-
val of thi!; House. I understand that that has been. in fact, the procedure 
:and ~  much t,he greater part of thit:; sum of Uf;. 50 la,khs re-
present", expenditure nlready incurred. 

lIr. President: I think t.hB Honourable l\Iember will ngrt'e with me 
,,-ben I Sfi)' thnt if money ha8 heen spent nlready in exeess of the grant 
voted by this Assembly. the Government can only come by way of a motion 
for excess grnnt. That is, as I understand, the right Pllrliamenta.ry proce· 
dure. However. os t.he Honouroble Member points out that this practice 
hns been in ,"ogue for tJle last few yenrs. T do not wi",h to rR.ise nny objec-
j ion lit this stage, but will Rec tbat th£' procNlure i", regularised in fllh:l'e, 

Pandit KUakantha Du: Thi" is eX'ldly whnt I WOf; going to ~  This 
comeR for ~  vote of t.he HOllRe after the money has been. Rpent.. We hnvt) 
only n. very few days left. of thi!'! year. A!'! t.hllt point hns alrendy been mode 
('leor, I am not going to expatiate upon that particulnr point of technical 
objection. hut the ~ remains thnt this money hilS bepn alreRd." !lpent 
in ~  Th!' whole grant of (,lIpital expenditure hllK a hil'lt(ll')'wllieh hilA 
hoen l'Iuffieienth-disclIs!'oed. It WAR finll Cf'nt.emplllten t,hnt 30 cror£'£< ever.v 
venr. for fiy£, ,'ears. would he spent. The HOI1F1e would not bay!' Rnnctioned 
mon('v had il' not, heen under the impr(1!'o",ion thnt. our Indian imlu!ltrie!l 
would ~  slllli('ient ilevelopment ~  thl\t meAn!'!, We have fleen thRt. flome 
of thp Indi"n indllld1'ie!'! \\"(,1'e fi1'!lt encouT1l!!'en in order to elieit, the grnot. 
from thi!l H011'1('. h\lt thAt, ~ hM heet'! ilifl.continuen ann nurchn.seR 
hnve aonl' to Englnnd morE nnn m(')re, ~  eompan\,-mnnnved ~ ~ 

nre not nl nll contorolh'n hy our ~  Botml in m,1th'rs of pIIl'cllnsC' . 

• r. Pr .. ident: Orrler.ordl';', 1'hl' Honoul'nble Memlwr i!l nol in ordp1' 
in .1h'lctlf.lflin![ CJll('f.\tioIlR nf po1i('V on thi!l ~  nemllncl for grant, 

Pandit KUakan\ha Du: T wup. !limnl" !."oing tn "a" thRt, thill amount. 
Rhould h(' t,a,ken from the .e1'1l,nt we have already PR8!lpd for the ('omirur 
"ear, Thi+<' Amount should be Flnnronl'illted from t,hn.t. find nfter A, full 
~  of the !'!ituation. WI' !'!hnl.l see if WI' rrf' in n position to grant any· 

~ in ('xc('!'!1 next ~  Thnt, is m .... pO!lition, 



DI!:MANDS FOR SFl'l'LEM,ENTARY GRANTS IN RESPECT 0.' RAILWAYS, '199l 

.,. E • .A.b.m.ed (Rajshahi Division: Muhammadan Rural) : This is for 
:inspeetion only, 

Pandit Nilakantha Das: This is not for inspectioll only, 'l'hi", is from 
the Dcpreeiat ion Fund, 1 believt.', l\Iy poillt is thnt t.hiH is II consequent iH] 
Dellllll1cl ari;;ing out of cnpitnl expenditure, IIn(l RiJoukl. with nil 0\ lwl' 
similar ~  /leIll1llH\s of todn", Le nppropriHtpcl frum next yenr'f; grnntl->, 
find we 1';1Inil see if ~ eall give ('xee",s mone," in Il('xt YPllr'8 cnpitnl 
oxpl'mliturc, eon;;istcntly wiih t,he spirit and meaning of our progrflmnw 011 
"that head, 

Kr. P. R. Rau: HiI', as hils IIlrclloy bl'Cm cxpluillcd by the HonoUl'able 
Member for Rnilwny"', this Hmollnt, nt lellst the gl'cnte.l' part of' it, lin" 
nlrend,\' been spent. I (10 not kno,,", whether the HonoUfllble IHernbl'1' is 
,asking thl' HOU8(! \<1 rmhwe the IImounts that have already been grnnted 
for expenditure next yenr, but if he does, I believe, Sir, you \dlJ rule h;m 
-out of order, 

IIr. President: The question is: 
"That a 8upplementary !111m not exceeding Rs, 50,00,000 he granted to the Govel'nor 

'General ill Council to defray the charge'S which will ~  in course of payment dur:n)l; 
,the yeal' ~ the 31st day of MardI, 1929, in respe<'t of' 'Appropl'iati<lO from the 
'Depreciation Fund'," 

The lHotion WAS adopted, 

STltAl'F.GIC LI:>1EFI-\VOItKINIl EXI'ENFIES AND MISCELLANEOl'S, 

Kr. P. Jt. Jt&u: T beg to move: 
"That a ~  8um not exceeding Rs, 11,80,000 be granted"to the Gove\'Dor 

'<Jenerl&l in Council to defray the charRes which will come in ~  of payment during 
tbe year ending the 3ht day of Mareh, 1929, in respect of 'Strategic Linell-Workin;{ 
Expenses lAnd Miscellaneous', " 

, IIr. II. S. Suha AYY&DIar (Madurll and Rumnncl e1U1l l'inncvel\y: 
'Non-Muhllmmndan Rural). IEir, I wanted to take this opportunity for mak-
ing a suggestion to the Committee sitting on the question of tlw sepllra-
tion of Railway from General Finance, Last year, durin:.r the general dis-
·cussion of the Rnilway Budget, I drew the {lttention of the House to the 
'position that thef;e strateg,ic railways occupy in the Railway Budget. I 
stated that the!;e lines, being military fortifications. should find n. plnce in 
-the Anny Budget nnd not in the Railway Budget, 1 know that, in 1922, 
n Uesolution WIlS moved in the Council of State, which WBS divided into 
,three parts, First the Resolution wanted the separation of the Recount 
·of the strat.egic railways from that of the general railways; secondly they 
'Wanted thnt the proflts and 10FlI'I(,s of st.ro.tegic linell sllOuld be credited or 
-debited to the Army estimates, /llld that t.lHl capital outlay relating to sbra-
-tegie lines should certainly find n ph10e in t he Army Euclget. The first 
'portion of the Resolution was IIccepten h:v the Government, hut parts two 
Rnd three were negatived, Now, as t.he Committee is sittinj:!' on the ques-
i,ion of tIl(' separation of Genernl from RailwnyFirinnce, I thinK it, ~

mate to bring' prominently before the HOllse no\\' that this Committee owght 
-also to considL'l' this qheslion, because, as T submitted last year, this 
is It nouble wrong, ,  ,  ,  , 

lit. PreakleDt: The Honourable Member rnnnot dothnt oh ~  

lIr. II, S. Selha An&DI&l': I only make t\ Ruggestion, 
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Mr. PrelideDt: 'fhe Honourable Member hils made the 8ugg8f'tion nnd! 
he should go no further, . 

The question iF!: 

"That a supplementary sum 1I0t ~ Rs. 11,80,000 he granted to the Governor' 
General in ~  to defray the l'harges which will come ill ~ nf payment dllring' 
the year endmg the 3bt day of March, 1929, in ~  of 'Strategic LinI"8-Working.: 
Expense!! a.nd MiscellaDl"Oul' ... 

The motion was adopted. 

B.-Expenditure charged to O('pital. 

COMMERCIAl. LINt:S-:!'\y.w COXSTRllCTlON. 

Kr. P. :a. Rau: Sir, I beg to mOHI: 
"That 8. supplementary sum not exceeding RI!. 32,00,000 he granted to the Go\'el'l\orr 

Genel'aJin Council to defray the charges which will come in COUI'!\e of payment during, 
the year ending the 31st dRy·of March 1929. in respect of 'New COllstrll('tion'." 

Kr .•. S. Aney (Berar ~  Sir. I wllnt to 'bring one 
point t.o the not,ice of tht· HOlls!!. This. \ it'tuully. is lin l'Xee8S grant, 
which comes bf'fore Ut> ill the form of :I Hupplt'nwlltnry gl'Hut, <\TId is the 
result of extra exptmditure inclIITI.'d ill excess of the hudget grllnt chiefly 
by the two linE'S, t,h(' XOl·th Wef;tl'l'n Hoilw'l} und till' Bl·ngal NlIgpnr Rail-
way. Now: in ~  with this, I want to bring pl'Ominlmtly to the 
notice of the House the fuct that, in the lteport of the Public ~  

Committee for 1926-27, the CO/lllllittec pnilltedl'y drew the utt.f'ntion of the 
Railway Bonrd to the fnct thut tlwl'l' hull heen a eon;:idernl>h· 1\,lllOlUlt 
of bad' budgeting with regard to t.lw North \Yestet'n ~  The ten· 
dency of thnt Railway to run in excess of til(' grnnt allotted reuct.s I,l't'judi. 
dally upon the CfllT.ving out of the progrumme by othcr l'uilwuYH. This ,Yenr 
we find thlit. on Rccount ot the Norlh Wp8t,crn RaihmJ havin.g exceeded its 
expendit.ure, the Great Indian Peninsula RnilwlIY WIlR cOInJlt'lIecl to stop its 
work, with II "iew to keep the total expenditure within tho limit", of the 
total grant, aB far 8S possible, 'rho zeI\l of one milwflY reacts upon the 
working cnpncity of ,mother ~  the mitrtfllws or misoolculRtiom; of 
one result in inflicting 11 lOBS upon the ot herf;. This i", whllt hilA tllken 
place. .']'he Honourttble t.he Finllnce IVlerr:ber, the othrl' dny l'efprred to' 
the fact. that, innneaintclYllftf'r hI" took ehnrge, he put. on n brake; and I 
find that the work of fl('W com4rnction on file (lrent TndirHl T'l'ninsula Rail· 

~  WAS sudden"y arrested, I think in tlw ~  of ~  'rhp "taff' 
lind ,tJw lubour were suddenl\, with(lrAwn i)llt whether exclusivelv nR the 
result of the Finance ~  lIT/Ike or ~  T can not, ~  ~  

The Honourable Sir Gecqe Sch1ll\er (Finlmce Mf'mber): I did not 
take over my dutieB until the mil:ldle of No"ember. so I could ~  hflve· 
put on the brake in the mouth of AUgURt! 

Mr. M. S. ADe)': I don't precisely know in woot, month .aotlr the-
brake' was put on. But the result is this, that <:lert-ain new coo.str,,!ctiotll 
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programmes, which were being carried on by the Great Indian Peninsula. 
Railway in Berar were stopped. I don't know. if and when they will again 
begin this year. This wa's done, I presume, with a view to keep the total 
expenditure, as far as possible, within the budget grant for the year. In 
spite of that we have now a demand for this excess grant. Mr. Parsons 
was cross-examined on this point l:y my friends in the Public Accounts Com-
mittee, and he admitted the fact that there was an inveterate or almosi 
incurable tendency on the part; of certain railways to spend more than the 
budget grant, nnd the excuse they give is that they have a greater spending 
capacity on account of better organisotion. When it was pointed out to-
him that it wss necessary for the railways to run according to the budget 
estimate, he replied that he had alreAdy Appointed an officer with the view 
to find out the defects in the budgeting system of railways. I want to know 
what the officer has done, jf he has made any suggestions to the Railway 
Board and w:hetheor his suggestions, if any, have been Availed of in pre-
paring the budget for 1929-80. 

Ho fllr tiS the' Railwoy Standing I,'innnce CommiHee is concerned, they 
know nothing of the report of that officer, even if he hus mode any. 1 also 
wish to bring to the llotiee of tho Honse one fact. and that is that the 
Members of the Standing Finance Committee hln'e to go through the Public-
Accounts. Committee's Report gellernlly some time before the budget is· 
placed before the House. Rut they get the Report of t.he Public Accounts 
Committ{,o very late and there is little time for studying it. 'fhe .greatest. 
difficulty is that they flrc ncW'.r supplied with copies of the Audit Report 
of railway appropriations for the year, so t,hat it is a case of reading a com-
mentary without the text. It would he better if the Members of the 
Railway Finance Committee were supplied with the Report of the Auditor 
on railway appropria.tions. nnd tbe Public Aocounts Committee's Report in 
time, 80 that they would be in Il better position .to know what items they 
should pay particular Attention to. That is another suggestion t,hat I 
wanted t,o make. I waut to hAve some explanation from my Honourable-
friend Mr. Bau on these two points. 

Mr. P. It. ltau: Sir, I am not nSlDg just now to defend the 
rnilway admini!!'trtltionR agoin(l.t tlw oharge of wrong budgeting that, baK 
been levelled by l\Lr. Alley, ngllinst them. If Mr. ~  refer to-
Demand 1\0. 7 in the Demand.s for Grants for ~ he will find that 
the mistake-if it (lan be called a mistakt::-·is a8 mueh ours 8S that of the 
railwa.y Administrations, if not more. The point is that, for the last four-
or five lenrs. since lArger amount.g were placed nt the disposal of the rail-
wayadminist.ration for spenning, we. have hnd to adopt a system by which 
we a))lotted. ,to railwllY administrations mort> lJlOney than they expected' 
they would spend. In ]928-29 8180 what happened WIlS thnt we distri-
buted among the diffm"ent railway adminil!ltrations lOi orOI've, hoping from 
our previous experience, thlit thf'ir totol expenditure wouJd be oIlly 8i 
arores. Our guess turlled out to be not quite aoournte. ~  inerea.sed 
spending organisation now at the disposal of railWAYS did enable them to 
go ahend much faster than we imagined they would, and while. as 8 matter-
of fact, in hardly any individual railway ill there an increase in the present 
estimate of expenditure over the original grant. the total amount for all the 
railwayp together is larger than tht' nmouut we asked the Houee t.o grant-
last March, OD account of the fact that the cut we made W8S filr too muoh. 
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[Mr. P. R. Rau. J 
This was explained bv Mr. l'nrsons hefore the l'ublh.l Accmmts Com-

'mittee, Rnd in the Honourllble Air ~ Bainy's speech on the Budget. 
it was ~  thnt OIW presenL system hu(l Jll'obnbly olllt!ived its usefu'ness. 
I am nfrAtd, t.hel·cfore, t,llO!, in thel>c JlHl'1.icular grants. whf're the lump 
'cuts were mnde by the 11llilwny BOllrd, in the expectation that the total 
expenditure wOllld b(· le!';s thun the nmouut Actunlly i1Rkedfor by each 
'railway IIdministrntinu, the bJnme for it ~ ~  on the Railway Board. 
The ot.her point raised by Mr. Anoy wus about the cirouistion of copies 

·of the npproprintion IH"COuntR of railwnys in India. with the rppoTt of tho 
Accountant Generul, ~  the-reon tn the Members of the Standing 
Finance Committee. J shall certainly hi.) veryglnd to have copies air-
·culnted to them in tho future when tlwy 'lr£' received by us. 

A further qll(,fOtion thnt was rnised by Mr. Aney WRS the quetltion of 
·changes in the b\ldget proccrlure. which WIIS referred to by Mr. Pnrson!l 
~  tht' Public Aecounts Committee. I om sorry to say that we hRve 
not yet reeeived the rl'pOl't of the uffieer who went round Rome time ago to 
all the ~ to co'lect mllierial .. /lnd examine-their procedure 
in preparing their budget. Unfortunately. 0.8 it ha.ppened, the officer 
was taken nwny from this speciul duty to other duties. nnd therenfter waR 
partly on foreign service, nnd then he had to go on leAve for some time. I 
'am told that his report is now ,\Imollt rently and will be in our hands in 8 
very short time. T shall then consider in whnt fonn to place the report, 
or the substance of it, h£>fore the Standing Finance Committ.ee for Rail-
'ways at· one of their meetings this year. 

Mr. PrIl14en\: The question i.: 
"That a ~  11111\ not ~ Rli .. 32,00,000. he Jtl'anted to the GOveTnor 

'Gener.al in Council to defray the chargee ~ Will come tn, ~ of ~~  
1l1e year ending the 31st day of March, ~  m ~ of New COllstructwn . J 

Tho motion Was a.dopted. 

~ LINB WORK&. 

lit. p .•• 1I&U: Ek I beg to mOft: 
"That. a ~  .. ~  Rum not ellteedlm: 'Rs. ~  .3O.oc:M? he ~ to .th@) ~  

"Of'neral in Counl'i1 to defray toe charaa ~ will coma ~ tllU1'IeL' .of ';;"'r.t,;dunllr 
"the year endinx tht 31Rt day of Marth. 1929. mrellp8Ct of. O{Ien tn. ,or •. 

The motion was adopted. 

STRATEGIC T,TNM\-NEW CONSTR('CTION AND OPEN I,11m WonKS. 

"1Ir. P .•. Bau: Sir. 1 beg to move : 
"That a ~  Rum not ~ n" 1.00.000 hI' ~ to tile Oovtrnor 

1J'meral in Cnlln.:il to oefrllv the ohntllM "'hirh witl comfl in rouTIII' of ~ ~  dl1N1'lnf.! 
ihe vear endinv the 3bt eI",' of ~  1929. in reeptct. of 'StrategIc Lme_ ew 
Con.iruction and Opea Line Works'." 

ThemNfion WI. BClopted. 

The Aa&embly then. adjc.mmed .till Eleven of .the ClOCK on Monday, the 
,.18th !wIarclr.' 1929. 
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Khan Bahadur llakhdum Sred RaJan B&khsh Shah (South. West Pun-
jah: MuhalmIUHdan): A very interest.ing discussion lUH; been in progres!! 
on the Of'nomi Budget ",inee yesterdny. Everv Honoumble Membpr is 
anxiously marsh:dlillg out hii:! views to advonee the interests of the pul lie. 
Indoer! tIl(' (>rll(lition find lllhnur with which the new Finl1nce Memher has 
preparerl the Budget descn't's our comm(·ndntion. J 11m BUrl' that the 
Honoll'rnhle the Finance Member has left no stone untunwcl in the 111"(', 
parot.ion of this nlJ(lgd, yet the' objections rnisl'd agninst it nrc' ~  

'right. The Indian Members of the Assembly are, ohiouRI.,·, more informed 
of the internal nnd extemnl conditions of Tlldin than what can lip expected 
from a non-Indian. However it is desirable to offer ROme encourngement 
"I ·the Tlew Finnnc(' M('mher in hi!o" toil r.; , in order thlit he may be able to 
-applv himself with 1\ better heart to his next year's task, find be able to 
pay 'due attention to the Indian aspirations, and incidentally save bimself 
trom the criticism of the Indifin Meml:ers. 

I feel particularly impelled (0 draw the attention of Government to the 
zemindars of the Punjab. ThiR community of the PunjAb pnys n very 
substantial I nmount, Rnnun lIy, in t.he form of revenue; Rnd· the Government 
always apprAr to be nnxiouA to tnaintajn its rights. Under the circumstances 
am I t.o b",lieve thnt the Government are ignorant of their sod plight. t.o 
which they hll·\,e been reduced ry the tyranny of the Irrigation Depart. 
ment? 

'fheir lunds have if1'OWD heavily burdened, and there are only very few 
big zemindars, who can just make both end61 meet. If this state of uffairs 
ia allowed to continue for some time, the consequences may well be imll-
gined. J have evel)' conlfdence that the Government wiU be gracious 
-enough to take ~ ~ to relieve this community frOm the t.yranny 
of the Irrigation Department, particularly when. during n Wfir, the 8ssistnnce 
afforded bv this (':ommunity of the Punjab is the greatest in India. Will 
not His ~  the .Commander-in-Chief give his t'oupport in removing 
theBe difficulties of tile Punjab ? 

The EduC'ational Grant for the year 1929-30 is simply amazing. In spite 
o()f the fact that <>nlight.ened persons like the Honourable Si,r Muhammad 
Rabibu11nh nnd Mr. 13njpai nre the Member-in-Chnrge and the Secretary 
for Education, yet the rights of the MuslimR nre being tramplerl upon. 

The Hindu UDi;yersity of Benares secures a grant of Rs. 1.25,000, and 
-an additional grant. of ns. 4,75,000; while the Muslim University of Aligarh 
-obtains only B.s. 1,25,000, and 80 far 8S additional grant is ""neerned it gets 
a cypher. This does not menn that the g1'l1ut allowed to the Benares Hindu 
University is in ~  ~  grudged by \18, rather. "It ple:\ses our henrt. Rnd 
brightenR our eyes", and I 'Would go so fllr AS to say that the grant. should 
yet b.e ~ ~  ~ when we see the Aligal'h ~  fieprived 
of ~  addltlonlll grant Our .heart ~  !'\ac:1. nnd our eyes grow red". 
":'111 It not ue ~  gravel,Y unJust and unfair. ~  ",hen the Standing 
Fmnnee Comnlltiee contllInR Ruch great persoun.geR ·ss Sir Abdul Qniyum. 
the ~  Prf'!!iclent of the Muslim ~  Mian Mohammad Shnh ~  
Haji Chlludhurv Mohammad Ismail Khan. and Na\\'ab Mohammad Ismail. 
. I think the., Rhould be nshamed of themselves. 

· ~ page 1536 of theBe Dehates. 
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JIiaD J[ohammad Shah • ."u: I was aW8y in MadrAs, and took nv 
part in the proceedings of the Committee. 

Khan Bahadur Kakhdum Syed BaJe BUbah Shah: It is your fault,. 
you ought to have been present. The other members of the Committee, 
Sardar Gulab Singh, Mr. Ga,ya Prasad Singh, Mr. Sural:hui Nemchnnd Hap, 
Rni Sahib Hal'bilas Slirda, etc., deserve to be congratulnted, along with 
Pandit Madan Mohan Malaviya ..... 

Pandlt lIadan Kohan lIalavtya: T was not a member of that Committee-. 

Khan Bwdur lI&khdum 8yed kju. Bakhih Shah: Y cs, I know YOli 
were not, but would you mind being Il little patient? The Honollrnbkl Mem-
ber, by t'emllining ~  the above Committee, is procuring due advantages 
for the Benal'e!'l University; and in this Assembly, according to his non· 
science. R.hV'8,YS opposesth" Government with great violence. Because the 
non-·l\{usli'm gentlemen Ilre ever-ready ·to slash the Government policy, Gov-
ernment aro alwuys friglltcned, und 8110w them ,an unfair share, even iJa 
the superior services. ctc. For them the present Government fall only just 
Ii little short oI Swarnj, and yet they are very loud in their cry for Swarai . 
.. May your couruge be praised". . 

Just face to fuce to this we find the Muslim Party, which, by offering 
II steady support to Government in all its important issues, leads it to 
success: nnd in recognition of these devoted services, the just rights of their 
community in the superior services ofaJl the departiments, as well as in' 
clericnl estnbHshments lire ~  flbsolutely ignored, liS hRs been very 
briefly iJIustrn(pd above. 'rhese conditions very appropriately illustrate the-
Sil.ying that 'might iH right'; it is the pOOl' Muslims who lire being sandwiched 
from either sille, Bven ot the p'resent jUllcture the Government would not 
safeguard OUT just claims; onel when ~  is gi'unted-though llo11sidering 
the pre,"iling ('onditions' the chllnce£l of its attainment H·ppeRl' yet to 00-
verv remote-it will be the Muslims who will suffer, The fact is t.hat the-
Hindu gentlemen, as well as the EuropeRns, and, to crown all, ~  the· 
foolish Mussnlmans, all I1're anxious to oppose the Muslims and to damage 
their interests, May God look after the true Muslims. If there existed true 
Muslims, no one would have dared to usurp their rights. A number of 
Muslim!> are very often found outmging the sanctity of the month of 
Uamzlln by smoking cigars in the verandn.h of t.he AS8embly Chamber, and 
yet ClHIl tlH'\lIRelves Muslims, Well. if this offence was confined to beard-
~  peop.!e. only, it might not hllve appeared so lI'ery unseemly, but 
('ven the venerahle beArded fellows indulge in the ~  of 1 heir cigar 
puffs publicly,· Under these cirClunst.nnccs, ho\\' CIlU the cnlalllities be 
nvert,ed from t,he Muslims? 

As II wcll-wi!>lwr of the British GOvCI'ulIl('nt, T would (·mphutic·flJly wam 
thllln thllt if they would ('ontinuf' the ~  of ignoring the just 
ChlimS of the :Muslims. the !'Muslim ~  will also be obliged to change the 
trend of its policy-a ehange to which it already appears to be drifting-
lind the wbole responsibility for this change of ~  would lie nt the doors 
of the British Government, nnll not with the MusliTn Plll't". At the same 
time. I regret to Blly that the lluthol'iHes of the Aligarh ~ ~  Are oer-
tainly to be blamed for their nttitude of indifference in procuring the addi. 
tional grant for their University, although they have been feeling a pressing 
nooesMty for it. ' 
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The Aligarh Univ6'l'Sity is greatly handicapped ty the shortage of resi· 
dential accommodation; and due to this shortage a large number of students 
have to go back to their homes annually. It is quite necessary to extend 
the College Lecture Room, and to enlarge the University Hall, while the 
Drawing Room too requires further expansion. The supply of filtered 
water and electricity is quite inadequate to meet the demands of the 
University. 

It has been suggested that Rs. 25,000 will be reduced frOOt the grants 
of both the above Universities from the next year's Budget. This reduction 
would be sheer injustice. Because, so far, the conditions prevailing at the 
8bove Universities do not justify the adoption of any such measure. Instead, 
I would propose that the annual grants to each of the two Universities 
should be raised by Rs. 25,000, and, considering the circumstances of the 
Aligarh University, it most certainly deserves this enhancement. It is 
incumbent on Government to prepare a revised l:udget, including an addi· 
tional grant of TIs. 10,00,000 for the Aligltrh University or the aLsence of 
this gront. will pr(,Yc a grellt source of grief for the MUBsaln19.ns of India. 
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